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Date of Order: 27.7.98.

Hon'!bla Mr.Justice S.N.Mallick,Vice~Chairman.
Hon'ble Mr,S,Dasgupta, Administrative Member,

GAUTAM KR,MONDAL

VS

UNION CF INDIA & OGRS,

For the petitionsr: Mr,B.C,Sinha,counsel,
For the respondents: NONE,
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S.N.Mallick,VC

The matter has come up for correcting a typographicél
error in the Order dated 14.7.98 on the verbai prayer of the
vld.counsel for thé'petitioner, Admittédly, the G.P.F. has
already beén released to the mother-in-law of thé applicant
which we noted in our earlier order dated 14.7.98 after hearing

the ld.counsel for both the parties.

‘¢9.  In the last line ot cur order , there has beeQJa
Ty W ~ g

typographical error. In the said order, it had beeniéifécted .
- to the respondents to pay all the retiral benefits to the  
petitioner.except the amount which has already be&nﬁpaia“télﬁis
mothe r-in-law. But, due to ﬁypograéhical error, the word ‘mbther-
in-law' has been omitted before the word ot'petitioner' in the
sécond bottom line of the.order._Thé:same is corrected and the
word ‘petitioner’' shall be read as"motheruinélaW'of ® the
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petitioner and it shall be deemed to have been there trom the

date ot passing the said order. The same be corrected accordingly.,

(S.Dasgupta) (5.N.Mallick)

Member(A) : Vice-Chairman,



